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Delhi University Science Courses

*498. Shri R. 8. Lal: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) whether it is a fact that a large
number of students could not get ad-

mission to science classes in Delhi
University;

(b) whether it is also a fact that a
survey in this connection was con-
ducted this year;

(c) if so, what are the figures of
such survey; and

(d) what steps are being taken to
remove this difficulty?

The Minister of State in the Minis-
try of KEducation and Scientific
Research (Dr. K. L. Shrimali): (a)
Yes, Sir; a number of students could
not get admission.

(b) No systematic survey was con-
ducted.

(c) Does not arise.

(d) A Committee was appointed by
the Vice-Chancellor to consider the
extent to which provisicn for instruc-
tion in Science subjects need be en-
larged in the University. The Com-
mittee has suggested some alternative
proposals. The financial implications
involved in the proposals are being
worked out.

National Anthem

*49%7. Shri Ramakrishna Reddy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have
considered the proposal to omit the
word “Sindhu” from the National
Anthem as the Province Sindh is no
more a constituent part of India; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
(&) Yes.

2258

(b) It was considered that there is
not sufficient reason for interfering
with the original version of the Song
as composed by the Late Dr. Rabindra
Nath Tagore.

W W &1 W

*LoR. oft 7w Tw AdY . wT MR-
&1q ¥ AY 7g T Y FW F461 5 I
FRarfal & faars qeare 7 =47 w14-
AT R AT w9q, ofeqqr F AW A
AT AR FT FHFIR G 7

TE-HT AATRA | Cea-HaA (o
XAT) : qE AAY |, THZE AHIN
& @Y § , ITAeY gEAT & FAFIY,
F}IF UF TH FHC %7 ATHAT A §
AT AT AT | I qTHS § 9 FF JAT
OTIERT & qURG ® are swfawrd w1
‘FrAT F gAr S 2

T, fasrii Ao AT ST
saaAt F FAT T fR afg 37 & =9
¥ @ 96T & S w=g 5T ;g g ar
gfeq w3 5 39 7 F7 FrdaEy £ v
A FHAT F1A ZT ATQAY 7 IH AAT-IEH
qr v| foar dvgar

Scheduled Castes in Kerala

*503. Shri Kodiyan: Wili the Minis-
ter of Home Affairs be pleased te
state:

(a) whether Government are
aware of the fact that the Pulaya
and Velluna communities of the
Malabar area of Kerala have been
excluded from the list of Scheduled
Castes according to the Scheduled
Castes and Scheduled Tribes List
(Modification) Order of 1956;

(b) whether Government have re-
ceived any representation from the
representatives of the above commu-
nities to include them among the
Scheduled Castes; .a.nd .

(¢) if so, what action has been
taken by Government in this regard?
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The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes;
these communities are not on the list
of Scheduled Castes. The Pulaya
community of Malabar was included in
the list of Scheduled Tribes on the
recommendation of the former Gov-
ernment of Madras. As regards the
Velluna community, neither the Back-
ward Classes Commission nor the
State Government had recommended
its inclusion in the list of Scheduled
Castes.

(b) Such representations have been
received only on behalf of the Pulaya
community. The Velluna community
has not sent any representation so far.

(¢) Any amendments to the existing
list of Scheduled Castes will require
fresh Parliamentary Legislation. The
State Governmentg have already been
asked to propose all such changes as
they may consider necessary so that a
comprehensive draft bill may be pre-
pared. Pending such legislation, the
Kerala Government have decided, on
the advice of the Central Government,
to extend to the Pulaya Community
such additional facilities and conces-
sions as they might have derived as a
scheduled caste if they had not been
transferred to the list of Scheduled
Tribes.

Financial Aid for Punjab

*504. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any scheme is under
consideration of the Central Govern-
ment to give financial assistance to
the Government of Punjab in order
to meet the expenditure on the de-
“fence of the border; and

(b) if so, the amount of assistance
proposed to be given?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) Does not arise.
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Mineral Leases

*565. Shri Ajit Singh Sarhadi: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that a
directive has been issued by the Cen-
tral Government to the State Govern-
ments to expedite action on all pend-
ing applications for certificates of
approval for exploitation of minerals;
and

(b) if so, whether Government are
aware that the directive has been
implemented and all pending appli-
cations sanctioned?

The Minister of Mines and OQil (Shri
K. D. Malaviya): (a) Government has
had occasion frequently to impress
upon State Governments the need to
expedite disposal of applications for
certificates of approval, and for that
matter, also for Prospecting Licences
and Mining Leases. Steps were also
taken in September 1956 to amend
the law giving a person action on
whose application had been unduly
delayed the right to apply to the Cen-
tral Government for review, treating

" the delay as tantamount to refusal of

the application.

(b) Government has reason to be-
lieve that its directive is being imple-
mented. The number of applications
made for review though initially large
having considerably declined from 10
in August to 5 in September and 3
in October. As for November no ap-
plication has been received so far.

Verification of Expenses on Charities

*506. Shri V. P. Nayar: Will the
Minister of Finance be pleased to
state:

(a) whether there is any machin-
ery to verify the “expenses” incurred
from or on “Charities” accounted for
by business houses and trade and
industrial undertakings in connection
with income-tax returns; and





